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ACT No XXI of 1934,

[Passep by THE INDIAN LEGISLATURE. ]

(Received the assent of the Governor General on the 19th
August, 1934.)

An Act further to amend the Sea Customs Act, 1878, for a
certain purpose,

THEREAS it is expedient further to amend the Sea Customs k

Act, 1878, for the purpose hereinafter appearing; It is VIITof1378.
hereby enacted as follows :—

_ Short title, - 1. This Act may be called the Sea Customs (Amendment)
‘ Act, 1934.
Insertion of 2. After section 43 of the Sea Cust~ms Act, 1878, the follow- VIIIof1s7s,
new section
“43A in  Aet ing section shall be inserted, namely:—
VIII of 1873,
Drawbackon “43A. (1) Notwithstanding anything helembefore con-
goods taken
nto © use tained, the repayment of duty as drawbock in
Pfffé%“i&f&m ro respect of goods which have been taken into use

exportation. between importation and re-exportation shall be

subject to the provisions of the rules made under
sub-section (2). :

(2) The. Governor General in Council may, subject to the
condition of ple\nous publication, from time to time,
by nctification in the Gazette of India, make rules,
in respect of goods which have been taken into use
between importation and re-exportation,—

(a) modlfymg the amount of duty which shall be repaid
as drawback on any such goods or class of such
goods, or

(b) prohibiting the repayment of duby ag drawba(k on
any such goods or class of such goods, or -

(¢) varying the conditions for the grant of drawback on
any such goods or class of such goods by restrict-
ing the period after importation within which the
goods must be re-exported.”
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